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vergions) under section 296 of the
Incometax Act, 1961:—

ti)y 8.0. 466 published in Ga-
zette of India dated the 10th
February, 1979 exempling Na-
tiona] Centre for the Performing
Arts under section 10(23C) (iv)
of the Income-tax Act, 1861 for

and from the assessmen ear
1976-77, LY

(ii) S.0. 467 opublished in
Gasette of India dated the 10th
February, 1979 making certain
amendment to Notification No.
2209 dated the 4th March, 1978
substituting the name “Indian’
Naval Amenities Fund” for “In-
dian Naval Association Fund.”

[Placed in Library. See Uo. LT-
8404/79].

(2) A copy of Notification No.
G.S.R. 265(E) (Hindi and English
versions) published in Gazette of
India duted the 25th April, 1979
making certain amendment to Noti-
fication No. 985/79 dated the 1st
March, 1879 regarding extension of
facility of Proforma Credit under
Rule 56A of the Central Excise
Rules, 1944 to certain inputs used
in the manufacture of specified
finished products, issued under the
Centra] Excise Rules, 1944 together
with an explanatory memorandum.

{Placed in Library. See No, LT-
4405/791.

(3) A copy each of the following
Notifications (Hindi and English
wersions) under section 159 of the
Customs Act, 1962:—

(1) GS.R. 230(E) published in
Gazetlte of India dated the 4th
April, 1979 regarding grant of
Duty Exemption on importalion
of Engines for export production
together with an explanatory
memorandum.

{ii) C.S.R. 268(E) and 260(E)
published in Gazette of India
dated the 26th April, 1979 regard-

ing exemption to silk worm seeds
Inm basic and auxiliary duty of
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customs together with an expla-
natory memorandum,

(iii) GSR. 641 and 642 pub~
lished in Gazette of India dated
the 28th April, 1979 regarding
exe'nption to’artificial electronic
larynx and spares thereof, when
imported into India by an indi-
vidval for his personal use, from
the whole of the basic, additional
and auxiliary duties of customs
together with an explanatory
mem orandum,

|Placed m Libruary.
4406/791.

See No. LT-

12.04 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RIFONTEp DISCONTENT 1IN THF Uxtow
Trrurrony or Goa, Daman anp Div on
THUF TMPOSITION OF PRISIDINI'S RULE

SHRI SAUGATA ROY (Barrack-
pore): Su, I call the attention of the
Ministier of Home Affairs to the fol-
lowing mnatter of urgent public im-
poriance nd request that he may
make a statement thereon:

The reporled disconlenwrent in
the Union Territory of Goa, Daman
and Diu consequent on the imposi-
tion of President’'s Rule in that
lerritury,

THE MINISTER OF HOME AF-
FAIRS (SHRI H. M. PATEL): S8ir,
on 23rd April. 1979 the Goa Legista-
five Assembly adonted a Cut Mntion
against u Demand for Grant under
ronsideration of the House with 15
members in favour of the Motion In
a House with an effective total mem-
bership of 29 including the Speaker.
The vote against the Governmenf
became  possible because  three
members of the ruling party jnim-d
the Opposition.
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(Shri H. M. Patie])

The Opposition consisted of 10
Congress legislators, one of whom did
not have voting rights, 3 Janata
Members and 3 others who had left
the ruling party. One of these three,
Shri Shankar Laad, met the Admin-
istrator, along with the other 15 of
the Opposition and wanted g0 be
given an opportunity to form an
alternative Government. The Ad-
ministrator sought our instructions in
the matter. The Adminisirator also
reported that in case the new Gov-
ernment was allowed to be formed, it
would consist of Shri Shankar Laad
as the Chief Minister and two other
Members who had defected as the
other Ministers. The 10 Congress
Members and the 3 Janata Members
extended their support to the propos-
ed new Government. We had to con-
sider whether a new Government in
such circumstances would be stable,
We had also to consider whether it
would be in the interest of the Union
Territory or consistent with the demo-
cratic convention, to allow such new
Government consisting of the 3 per-
sonsg who had a few days earlier left
the party in power.

We came to the conclusion that eon-
sidering the position of different
groups, the new Government would
not be stable and that in order to
discourage such defections it would be
more appropriate to dissolve the As-
sembly and arrange for fresh elec-
tions being held as early as possible.

Accordingly, the President jn exer-
cise of powers under Section 51 of the
Government of Union Territory Act
ordered the dissolution of the As-
sembly and the consequential suspen-
sion of specified provisions of the said
Act for a period of six months in his
order dated 27th April, 1870, g copy
of which has already been placed on
the Table of the House.

Government are aware that those
who did not have the opportunity to
form a new Government are dissatis-
fled and that their followers are also
engaged in demonstrations and pro-
tests. These protests and demonstra-
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tions have been generally peaceful.
Government do not share the view
that here ig any general discontent-
ment in the Union Territory over the
dissolution of the Assembly, 1 will
make an earnest appeal even to those
who are dissatistied with our deci-
sion not fo resort to any agitation and
instead seek the verdict of the elec-
torate. We are requesting the Elec-
tion Commission to hold the elections
as early as possible.

SHRI SAUGATA ROY: The state-
ment by the Home Minister iz the
ultimate in hypocrisy. I have seldom
seen a Home Minisler coming to the
Parliament of the country with such
abject moralising for which the
Janata Party has np right Here we
find him moralising thus:

“We came to the conclusion that
considering ine position of differ-
ent groups, the new government
would not be stable and that in
order to discourage such defections
it would be more appropriate to
dissolve the Assembly and arrange
for fresh elections being held as
early as possible.”

1t does not lie well in the mouth of
the Janata Home Minister to say that
they do not want to encourage defec-
tions.

In 1977, after the Janata Govern-
ment came to power, the first Gov-
ernment that fell 'was in Tripura
where some Members defected from
tne Congress to the Janata Party,
and they were allowed to form the
Government along with the CPM.
Then came Sikkim where all the 32
Members of the Congress FParty
defected to the Janata Party, and
were allowed to continue in Govern-
ment. Then came Manipur where a
group of defectors led by Yangmasho
Shaiza left the Congregs and were
allowed to form the Government, and
the Government is continuing till
today in Manipur,

1 am talking of the defections that
have taken place in other places, mor
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am [ talking of the problemg that the
Janta Party faces due to cefections

from its own ranks and due to deflan-
ce of the party whip by its own legis-
lators in U.P. and Bibar. All I would
8ay lg that it i8 abject hypocrisy for the
Janata Government to say that they
are trying to discourage defcctions.
Thgy have nat been able to bring
forward the Anti-Defection Bill in
Parliament in spite of assurances be-
fore tne House several times.

What is the position in Goa? What
happened? The Shashikala Kakodkar
‘Government was not a majority Gov-
ernment. In October, 1977, elections
were held to the Goa Assembly, and
Shashikalg Kokodkar's MGP gecured
only 15 geats, just half of the total,
and they could not form the Govern-
ment, So, they took the 'nelp of two
defectors and one independent. With
their support, they were able to con-
tinue in Government. There have
been numerous charges of corruplion
against this Ministry from time to
time, and at the time where Mr.
Charan Singh was the Home Minister,
a petition was presented to him, and
the Central Home Ministry was en-
quiring into these charges.

There is widespread disconteny n
Goa over the performance of this
Ministry, ag 8 result of which the
MGP legislators themselves werc
feeling that to continue in the Shashi-
kala Kakodkar Government, which
was backed by the big iron ore
magnates in Goa, would not be good
for their future prospegts. So, three
people, led by Shankar Laad, came
out, and defeated the Government on
a cut motion on the Budget on 23rd
April, 1979,

House, the MGP went on a rampage
inside the Assembly. They destroyed
a bust of Mahatma Gandhi, they

Constitution, and

VAISAKHA 14, 1901 (SAKA)

Goa etc. against 298
Presidents Rule (CA)

Mr. Narain Figro, This is the sort
D}fe people who were functioning
there,

We raised this matter on the 24th
Aprl in Parliament and again on the
28th. There was no response from
the Home Minister. Tnen, on the
27th April, Shashikala Kakodkar flew
to Delhj and had g meeting with the
Prime Minister and the President.

Later, on that day, when she went
to meet the Prime Minister, we were
told that a decision had been taken
in the interest of Goa to dissolve the
Assembly. The same day in the night,
the Janata Parly President, Mr.
Chandrashekhar came back from
Paunar and requests the Govern-
ment here, the Prime Minister, to
allow a democratic Government to
function there because only two years
ago elections were held and that fresh
elections to the Assembly would cost
30 much money to the Government
and to the public as such. But it was
noy heeded and, ultimately, on 2Ttn
April, the Presiden'ts rule was im-
posed on this territory.

I want to know from the Govern-
ment what sort of people they are
trying to protect and what was the
arrangemeny that the Government
made up it mind after Shrimati
Sheshikala Kakodkar came to Delhu.
I have a direct charge to make
against the Government that there
was a secret understanding between
the former Chief Minster of Goa and
the Prime Minister, Mr., Morarji
Desai, that Shrimati Shashikala
Kakodkar's advice would be heeded,
the Assembly would be dissolved,
Mr, Shankar Laad will not be allow-
ed to form a Government, it would

ter and the former Chief Minister of
Goa as a result of which the demo-
cratic ons of the people of
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((Shri Saugata Ray)

I am not worried about the ques-
tion of prohibition in Goa. I want
to appeal to the Janata Party Benches
that this Goa Government signifies
a very imporiant development for
them. By trying their experiment in
a smal] territory of Goa, the Prime
Minister and the Home Minister are
showing their warning finger to the
Janata dissidents in different States.
In Bihar, a new Government has been
formedl and the warning goes out, “If
you do anything against the Minis-
try, if you vote against {he Ministry,
we will dissolve the Assembly and
send you to the polls as we have
done in Goa.” It is also a8 warning
to U.P. dissidents, “If you do any-
thing, we will dissolve the Assembly
and send you to the polls”™ Tt is,
ultimately, a warning to the dis-
sidents at the Centre, “If you try to
do anything, what happened to Mr,
Shankar Laad may happen {o you
8130-"

All 1 want to say is that every
Parliament, every Assembly, has a
right to run its full term. Defec-
tions, counter defections, had not
taken place in Goa to the extent they
have taken place in some other
States. They have taken place in
Haryana and in otner States. I would
like to know, apart from moralising,
what constitutional grounds, what
legal grounds, the Government had
for not allowing a majority Govern-
ment in Goa. They must make their
intentions quite clear and explain to
the people that their intentions were
not mala fide and that they were in
the best traditions of democracy in
this country.

SHRI H. M. PATEL: Sir, it seems
to me tha¢ my hon. frieni labours
under many misapprehensions. He
said, this ig “abject” hypocrisy. I
think, he should have used the word
“blatant” hypocrisy. That might
have been betier.

SHRI SAUGATA ROY: Agreed, 1
stand corrected. It was batant hy-

pocrisy.
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BHR] H M. PATEL: I am glad at
least at his readiness to accept correct
English.

What he wants to know is whether
we have acted correctly. We have
acted very correctly. In a democra-
cy, there could be nothing more cor-
rect than to go to the electrorate and
let the electorate decide.

AN HON. MEMBER: Let us gc to
the polls for elections to Parliament.

SHRI H. M. PATEL: When a Gov-
ernment loses the majority, the eor-
rect tning is to go to polle. In this
case, it is suggested that the people
who defected and because of that, be-
cause of their defection, the ruling
party fell that there were persons who
promised support and that there was
u promise of support by the Congress
and the Janata who were in opposi-
tion. No member from the Congress
Party there, no member from che
Janata Party fnere, was to join the
Government. But the three persons
who defected from the ruling party
were to form a Government. Such 2
Government, in our judgment, would
not have lasted very long, and there
would have been a continuous insta-—
bility. That is perfectly a genuine

to which you may give
names you like, But the fact ®e-
mains that something that is honest
and genuine is honest and genuine.
That is all that I have to say on this.

ot W wrw g

wgr, ¥t AT aarwpd #
e wgww aff §1 sl wrew & v F
Afafze ®w an md ¥ O wor ol
¢: ux @ ox v =t efufdr miv dny,
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e ® vegew fed @, wgt Fewwesy
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SHRI SAUGATA ROY. They are
garlanding the Prime Minister's effigy
with chappals, The Janata Party
people are doing it.

MR. SPEAKER: Saugata Roy, you
have made your point.

ot wwe ww wmy: e Qe R, Aar

i€ ot fr, Tws Wit & famw emngr
i wigr sl v o & & swon
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VAISAKHA 14, 1301 (SAKA)

Goa ete, agamst 302
Presidents Rule (CA)

:
t
.
;

%
2
&

4

i

52

i
4153

3434
3ii
|
3
;ﬂ
i
%

EF
1
]

A%3233
EEP
1H1s
o P2 L Th
| i,giaﬁi
%33%%§55

iz 3
43 T
173 2
i
i
117

i
1

EECE
%g;
£
7
-

gi 1
E
E
e

|
3

a

d
.

53’2’

i
12
EF

F
i

4
q

SHRI H M PATEL: So far as the
last point 15 concerned it does not
arise  To-day these are part of Goa
and that remains.

So far a, the election date is con-
cerned, we have glready asked the
Election Commissioner to fix a date
as early as possible and he will do so.
It 1s for him to fix the date. He has,
however, said thet it will be necess
sary fo carry oul a thorough revision
of the electora]l register and ag soon
as that 15 completed the election will
be carried out,

So far as the first pomnt is concerned,
there 18 no question of gudelines.
They already exist..

SHRI KANWAR LAL GUPTA:
What are those?

SHRI H. M. PATEL: They already
exist because the princwples on which
we have acted here are the principles
which would guide the Governor.
Bu¢ you must remember that the cir-
cumstances vary from time lo time.

There was a reference to Maharash-
tra. Now, it Is quity obvious that
fhere is no comparison and no analogy
whatsoever between Maharashtra and
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(H. M. Pate))

Goa. In the case of Maharashtra
those who left the Congress (1) or
the Congress formed a Government
with the Janata Party who also joined
together and the members of the
Janata Party also became members
of the new Government.

SHRI DINEN BHATTACHARYA
{Serampore): A hotch-potch party.

SHRI H. M. PATEL; May be. But
what you have here is that the defce-
tors alone formed the Ministry and
these two Parties have promised their
support. In other words, they can
withdraw their support gt any moment
and on any ground whutsoever. .,

SHRI SAUGATA ROY: You could

have asked them to join the Govern-
ment,

SHRI H, M, PATEL: The hon. Mem.
ber is really saying as if it is a game
1o play. The Central Government does
not indulge in saying ‘You might
have asked them to play’, We con-
sider what came before us, the posi-
tion as jt came pefore us. ... (Inter-
Tuptions). 1 cannot help the pathe-
tic way in which may hon. friend tries
to find argument which cannot be
sustained even for a moment.

You asked me three quecstions. The
damonstration against the Prime
Minister,...

SHRI SAUGATA ROY: Mr. Sequie-
ra garlanding Prime Minister's statue
with chappals,

SHRI EDUARDO PALEIRO (Mor-
mugao): It is a tragic irony that the
Janata Party which came into power
mainly on the platform of restoration
of parliamentary democracy has been
responsible for imposition of Presl-
dent's rule in more States in the
shortest period of time. Never be-
fore in the history of this. country so
often and in so many States President's
rale was imposed within two years...
(Interruptions)

In 1877, eighy Assemblies were dis-
solved by this Gevernment even
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though the party in power had the
majority. Subsequently, in several
other Stateg Asgemblies were dissolv-
ed and President’y rule imposed I
might mention ouly the Unlon Terri-
tories of Pondicherry, Mizoram and
now Goa.

One could have said ‘that this was
just an unfortunate colncidence; one
could have said that it so happened
that j those States the constitutional
machinery broke down within a ghort
period of time. Therefore, that was
just a coincidence, But the fact is
that there has been a deliberate
attempt, an attempt, the seriousness
of which, the Minister himself does
not seem to have realised, te com-
pletely destroy the concept of repre-
sentative governments in this coun-

try,

Sir, in a Parliamentary Democracy,
ag you are Well aware, the question
of trying to find out if the majority
jg stable or not does pot arise. The
party the group which hag the ma-
jority is automatically and imme-
diately called upon to form the Gov-
ernment. That i8 so in England
from where we have got the conven-
tion here in India. This new concept
of “Stable majority” is repugnant and
incomsistent with the Parfiamentary
Democracy. Tomorrow, Sir, they
will bring President’s Rule in Karna-
taka, in Andhra Pradesh, in Tamil-
nadu and in West Bengal possibly
too, (Interruptions) and, in fact any-
where, where the regime does not
sit them.

(Interruptions)

SHRI JYOTIRMOY BOSU: 'They
are Lthe same old Congress men.

SHR; EDUARDO FALEIRO: You
may have a point there, 8o, 8ir,
what 1 am saying iz this, The Mi-
nister speaks about a stable wmajo-
rity; he also speakg about the stable
Government. Is this Government of
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openly on the floor of the House,
stable or will it ever be stable? Is
this Government wiich has Mr.
Charan Singh who resigned after
making serious allegationg of corrup-
tion agaimst the Prime Minister and
others and came back again ag De-
puty Minister, stable? Is the Gov-
ernment in Bihar or in UJP. where
dissidents were dropped by the Chief
Minister like hot potatoes and are
now coming back—one hag come in
the position of the Chief Minister—
stable?

Now, 8ir, what I submit ig this
You have been destroying and you
are destroying the very concept of
parliamentary democracy and you are
also destroying the federal structure
of the country. You gre not respect-
ing the will of the elected represen-
tatives, You were speaking about
stable majority. You were speaking
about dissidentg forming Government,
Ig it not a fact that in Maharashtra
the dissident group with the support
of so many differcit parties—the
Janta Party, the P/W.P., Indepen-
dents, the Communisy (Marxists)—
formed Government? Wag it right
on the part of the Government or did
the Government at least try to find
out whethey the majority would be
stable? Government did not and it
wag right in not doing so. But, will
you mow say that the Maharashtra
Government is wnot stable? There the
Government, you will admit, is
stable. Now, Sir, there is no reason
to say that in Goa, the government
would not have been stable, I want
to make a very strong point here.
That is this. While imposing Presi-
dent's Rule, the Central Govern-
ment must at least rely on the report
of the Governor. The argument here
i specifically this; in thiz particular
case, the Lieutenant Governor of
Goa, Daman and Diu, Shri Gill re-
ported to the Central Government
there was a group, which defeat-
the ruling party on a bifgetary

and was in a position to form
t. Will the hon, Home

1
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Minister now lay on the table of the
House the report of the Lieutenant
Governor so that we can judge alb
of your bona fide? 1f you do not lay
it. we are taking it for certain—I
personally do kmow it, that the
Governor hag recommended that Mr.
Laac he allowed to form Government,
He had a clear, complete and un-
qualifieq majority. You did not
want Mr. Laad to form the Govern-
ment. Then why gid you not call
upon the Congress Party—we staked
our claim—to form Government; We
staked our claim to form Government
before you imposed the Presiffent's
Rule there. It has been said that Goa
hag been casuslty in a larger game.
Goa had been a casualty in this game
meant firstly to prevent disintegra-
tion of the Janata Governmentis in
places like Bihar and elsewhere and
to pre-empt the Socialists, the B.LD.
group and other different partners and
the Goa case has served as a notice
given to the member there. Tomorrow
if you challenge the Prime Minister
that if you continue to be autocra-
tic and dictatorial ag happened in
Goa, then he will sey that you will
not have a chance of forming the al-
ternative government you will not
have the chance of choosing an al-
termative Prime Minister. You will
sink along with him. He will say
that all of you wil} either gtand with
ithe Prime Minister or sink with him.
This 15 a trick for the Jansangh, the
socialists and the BLD. groups to
work together. 8o, my submission
ig this. I want to know from the
hon. Minister what are the guide
lineg on which the President’s Rule
is imposed and is going to be impos-
ed in future so that we may know
that Will such guidelines be laid
on the table of the House?

Secondly, in the st&t&s where the
President's rule is imposed then the
President or the Government acts on
the advice of an advisory committee
consisting of MPs from that area
and other MPs, Now, you have said
that union territorieg having assem-
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blies are equal to States gnd, there-
fore, there ijs no need to grant them
state-hood. Will you now at least
give example of g modicum of demo-
cratic spirit by constituting at the
earliest an Advisory Committee
where the Members of Parliament
from different sections of the House
ncluding members from Goa are in-
cluded.

Lastly, 1f you want to prove your
bonafides wiil you lay on the Table
of the House the report of the Lt.
Governor?

SHRI H. M. PATEL: Sir, I think
the hon'ble Member is not aware of
the fact that in the case of a waion
territory the position is very different
from that of a State, (Interruptions)

It is clear. I read out earlier when
I put the President’s proclamation on
the Table of the House. (Interrup-
tions). As regards guidelines, we
have the guidelines, Those guide-
lines are there. I have already told
. you what it is. We gre acting ac-
cording to those guidelines

SHRI SAUGATA ROY: What are
the guidelines? Is it secret?

SHRI H. M. PATEL: Yes, they are
secret.

SHRI SAUGATA ROY: I it part
of the RAW document?
SHRI H M. PATEL: I do not

propose {o answer my friend who
seems to have geen many RAW docu-
mentg undoubtedly. In fact, they do
allow their imagination run piot, The
hon'ble Member hag said all manner
of things ag to why it was done and
so on and go forth. I am afraid
there ig really po foundation for all
the imaginary statements that he
made, alnterruptiorsq

I have pointed out clearly the
difference between the position in
Mgharashtra and Goa. There is no
question of the majority, A bare
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majority wag obtajned with the sup-
port of the two parties not because
those parties joined the government
or prepared to join the government.
They were merely willing tg lend
the support. The suggestion is that
if that is not possible we should
ravite the party with the largest
members knowing perfectly well that
it has only ten members and it can-
not possibly form the government.
In fact, we have done precisely what
15 required in g democracy. The Mi-
zoram precedent is there,

SHRI SAUGATA ROY: What
about Manipur?

SHRI H, M. PATEL: Take the pre-
cedent I am mentioning This was
the one which immediately preceded.
You would have seen that our assess-
ment was right and the party from
which there were defectiong hag now
won in fresh elections that we order-
ed. Those electiong have been held
and to sav that e have other meo-
tives is not correct. alnterruptions).

I am afraid these hon'ble Member
since too long had forgotten what
democracy means, It j3 only now
that they are gradually learning what
democracy meang and they keep
confinuously telling us what democra-
cy means. We are glad. It is because
of the recreation of the conditions
which were necessary that enables
vou now to learn democracy. I am
glad. It is always necessary to be
warned continuously what we should
do.

SHRI EDUARDO PALEIRO: Sir,
I rise on a point ¢f order under Rule
370. The hon’ble Ministey has refer-
red to the opinion given by the Lt.
Governor of Goa, Daman and Diu
Ruleg 370 gays: :

“If in answer to a question or
during ?:bnte. a Ministey discloses
the advice or opinion given to him
by any officer of the Government
or by any other persan or autho-
rity...... he shall ordinarily lay
the relevant document or parts of
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document contalning that opinion
- or advice,, . on the Table."

MR. SPEAKER: No, he did not
quote from it. Nowhere he said
that.

SHRI EDUARDO FALEIRO: Why
is he not doing it?

MR. SPEAKER- You wanted that,
but be did not say anything.

SHRI EDUARDO FALEIRO: Why?
(Interruptions)

SHRI SAUGATA ROY: He refer-
red to the Governor's Report. Let it
be laid on the Table of the House.

MR. SPEAKER: I don't think it
arises now. Order please. Let us
pass on to the next item,

Report of Committee—Shri Kanwar
Lal Gup'a.

COMMITTEE ON PAPERS LAID ON
THE TABLE

SixTrH REPORT

SHRI KANWAR LAL GUPPTA
(Delhi Sadar): Mr. Speaker, Sir, I
beg to present the Sixteenth Report
(Hindi and Enghsh versions) of the
Committee on Papers Laid on the
Table,

MR. SPEAKER: Now, Statement
by the hon. Minister of Parliamen-
tary Affairs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Mr.
Speaker, Sir, with your permission,
Sir, I rise to announce that Govern-
ment Business in this House during
the week commencing 7th May, 1979
will consist of:—

(1) Consideration of any item of
Government Bulfingss carried
over from today’s Order Paper.
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(2) Consideration and passing of:

(a) The Constitution (Forly
Seventh Amendment] Bill,
1978,

(b) The Union Duties of Excise
(Distribution) Bill, 1879,

(c) The Estate Duty (Distfibu-
tion) Amendment Bil, 1979.

(d) The Additional Duties of
Excise (Goods of Special Im-
portance) Amendment Bill,
1979.

(3) Discussion regarding disclesure
in the book entitled “A Dan-
gerous Place” by Mr., Moynihan
about payment of maney by
the American Governmént in
connection with  electlong in
India at 4 P. M. on Monday.
the 7th May, 1979.

SOME JION. MEMBER. rose.

MR. SPEAKER: Qne by one. I
will call one by one; I will call all;
those who have given me notices,

SHRI ANNASAHEB GOTKHINDE
(Sangli): Mr. Speaker, Sir, I want to
say.. ...

MR, SPEAKER: Please take your
seat. You have bepn absent for some
days, I know.

SHRI ANNASAHEB GOTKHINDE
Point of order, only one minute, Sir.

MR, SPEAKER: You have not given
notice. Others have given notice.
You must give notice.

SHRI ANNASAHEB GOTKHINDE:
My point i very gimple. It ig this,
The hon. Minister in his statement
regarding Constitution’ Amendment
Bill said 'Forty-seventh' .Amendment
It sheuld actually be ‘Forty-Ninth'
Amendment, If it 47th or 4pth Am-
endment which we are goink to
discuss?

MR. SPEAKER: Ts it 47th or 40th?
SHRI RAVINDRA VERMA- 47th:



